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.LEGISLATIVE ASSEMBLY. 
W,Hlncsday, 12th Ji'ebruary, i930. 

The Assembly mot in tho Assembly Chamber of the Council Hous11 a~ 
Eleven of t.he Clock, Mr. President in the Ohair, 

THE INDIAN INCOME-TAX (AMENDl\iEN'l') BILL. 

PRESENTATION OF THE REPORT OF 1'HE SELJ~cr COMMI'r'l·EE. 

irhe Honourable Sir George Schuster (Finance Member): Sir, I beg to 
prosent the Report of the Stilect Committee on the Bill further to amend 
the Indian Income-tax Act, 1922, for <·ertain purposes. (Amendment of 
sections 14, 25A, etc.) 

THE INhIAN MERCHANDISE MARKS (AM~~NDMENT) BILt. 

PnESENTATION OF TUE REPORT OF THE SELECT CoMMlTTEE. 

llr. K. C. :R'eogy (Dacca. Division: Non-Muhamm,ido.n Rural): Sir, 1 
beg to present the Report of the Select Committee on thl· Dill further to 
mnond the Indian Merchandise Marks Act, 1889, 

THE COURT-FEES (AMENDMEN·r) l31tt. 

1~nESENTATI0N OF THE REPORT OF THE ~EU.:CT VolfMI'.l'TJm • 
• 

llai Sahib Barbllaa Bard& (Ajmcr-M(lrwa.ro.: 3cneru.J'): Hir. l beg to prt!· 
sent tho Report of the Select Committee on the Bill further tc., amnrul the 
Court-fees Act, 1870, for a. certain ptirposo. 

'rlIE INDIAN RAILWAYS (AMENDMmNT) J:HLl1 

PRESENTATION OF THE !tEPORT OF TITE SELJ.JCT CoMMIT1'EEl. 

. \'he 11:onourable Sir George Rainy (Member for Commerce and Rnil-
\vays): Sir, I beg to present the Report or the Select Committee on the Bill 
further to amend the Indian Railways Act, 1890, for certain purpoReR. 

'·(·, ,· ·i . ~. 
'l'HE INDIAN LAC CESS .BILL, 

The Honourable Sir George Jlatny (Membet' for Conmier<'lc and n.Ql1• 
\vnyR): Sir, I move for leave to introduce 11, Bill to provide for t,he creation 

( 619 ) A 



i.il6UiLATJVB AB86MBLY. fl2TH FBB. 1980, 
[Sir George Rainy.] 

of a fund for the improvement and ·development of 'the c:ultiv11tion, manu-
facture ll~ marketing of ludian Inc. By the Indi1m l.ac Ccss Act of 1921 
a cess W88 imposed on the export of lac. and its administration was entrusted 
to. the Lac Asaocie.tion. Hecently the Lac Association has expressed a 
wish to be relieved of its responsibilities on the ground that it does not 
feel that in all respeots it is fully able to dischlll'ge them. It therefore 
has become necesstl.l'y to provide otherwise for the o,>ntroJ and administra-
tion of the ces~. Also it was ncce11aary to take into ~oneid<,rntion a. recom-
mendation of the Hoya.I Commi1111ion on Agriculture for t.he constitution of 
a body somewhat on the lines of the Centri,l Cotton Committ,ee. This Bill 
proposes to repeal the Act of 1921 and to sot up :i nt'w Committee for .the 
administration \',i the ccs11. Sir, I move. 

'l'hc motion waa adopted. 

The Boiaourable Bir Geoqe ltainy: Sir, I introduce the Bill. 

THE INDIAN COMPANIES (AM.ENDMEN'l') BJ.LL. 

Tile Honourable Su George Rainy (Member for Commerce ond Ra.il-
ways): Sir, I move for leave to introduce a. Bill furlh,'1' to amend the 
Indian Companies Act, 1013, for ccrt11,in purposes. This Bill, Sir, is limited 
in its scope. lts object is to provide more odequotely for the audit of 
Companies' accounts and to prepare the wa.y for the crentio11 of an auto-
nomous nssocia.tion of a.ccountants throughout IndiB. Und,,r tho existing 
111.w, the powers to g-'nt Auditors ' Certifica.tes and to makt: rules on the 
subject rest with the Local Government. The Dill provides for the transfer 
of these powers to the Government of India., and it uls') provides for the 
setting up of a Central Accounta.ncy Board with loco! Ac!'ounta.ncy Boards 
in the vo.riouR provinces. The scheme caibodied in thci Bill is th!'\ result 
of prolonged consideration nnd a very full diseuesio!l with t~ee interested in 

. the subjoct. Sir, I move. 

The motion was adopted. • 
'the Honourable Bir George Jtainy: Sir, I introduce the Bill. 

THE INDIAN TARIFF (AMENDMEN'f) HILL, 

ft.e Jlonom&ble Sir Gt()fJe Jt&tay (Member for Commerce and R&it-
wa.ya): Sir, I move for leave to introduce a Bill furthc,r l;o omcnd the lndia11 
Tn.~iff Act, 1894, for certain purposes. Thia Bill, Sir, ooverg a. tlumber of 
minor changes in the tnriff, ond I think it will ho necessar,Y for me to refer 
to only one of them. The one to which_ I 11hol1 refer is tha.t the Bill pro· 
vides ·for the removal of the duty on barks for tonning, that. is m11,1nly 
wattle be.rk. All the other cha.nget\ ore quite small. Sir, I move. 

The motion wo.a adopted. :.: '( 

The Honourable Sir Geor1e Jtafny: Sir, I introducP. t.L<: nn,. 



THE S'l'EEL INDUSTRY (PUOTEC'l'ION) DILL. 

The Honourable Sir Geor1e :B.amy (Member for Commurce 1md ltllil· 
wo31!) : Sir, I move for lc11.ve to introduce o Bill to 1Lmond the law relating 
to tb" fostering and development of the sttiel industry ia British India. In 
thii, Bill it i• prop011ed to niuke -two changes, the noccssity of which has 
b,~ert t!Mtabliahed by experi~nce. The first affects the duty on tic-bars. 
When the Steel Indu11try (!>rotection) Act, 19'J7, wa.B i:,ussed into law, it was 
intended that, t.ie-bare 11houlcl be imbject to the 1mme protcct-ive duty as 
litcel burs. It, has become clear, however. that 011 the low 1s worded, effect 
hM not been given Lo thr1l, intention. It is thereto1'l! Dl'ceseary to change 
the wording of the r~lev_ant cntr,y in t he Schedule. 

In the second pluce, under tho existing law, steel bBl'B under half inch 
diameter an1 exompt from the protective dut.v: It hm1 been found that a 
SJ>(:(lial manufacture has ·grown of bars of 81/82 or 16/18 inol.t in diameter 
uml these h11rs 11rc imported into India in increU,Sing quantities, and com-
pete with the half inch b!Ars manufuctured by tho Tu,a Iron and Steel 
Company. It, hna become evident, t,hereforo, that thP.ro is a loophole in 
1,he t8liff which requires to be oloeod. 'l'ho Bill proposos to make eubje_et 
t.o the protective duty ull steel bars ovor 7 /16 inch in d1111neter. Sir, I 
move. 

1'he motion was adopted. 

ft• Bonomable Sir George aatny: Sir, I ini t·odu<'e t,he Bill. 

THE DANGBROUS DRUGS BILL. 

The !lonourable Sir · George Schlllter (Finnncc M,:mhtir): Sir, I beg 
f.o movo that tho Rill t,o cent-rnlisu 1m<l vf'1:1t in tho Governor Genoral in 
Council tho control over certain opcmtiom~ ruluting to dnngeroue drugs und 
to increase and render uniform throughout British Inrlia. tho penalties for 
offt1nocs rclnt.ing to such operations, llll reported by the Solcot Committee, 
ho tnkcn into coneidorntion. 

'Phe purpose of this mcasuni is clcnrly cx.pht-ineil in the St,ntmncnt of 
Objects und Re,u,ons. I think it would be ns well if I r~nd two paragr1l},hR 
from thut Statement to the Houi;e: 

'.'fn viow 0£ the ohligRf,ion~ undertaken hy the Oov11rmnent o r India 1,y ratifying 
the G""""" J>Rngoruu,, Drugs Conv.,nt.inn, 1925, and thr rxi~ting l:onf1111ion of the law11 
govrrning the traffic in dan1t1>roW1 drug~ in British fndiw, it ha1 hecome nnceMllry to 
en~t " C1mtr11I Da.n1trro11R Drugft Act. 'l'he <>blijr&t.ion$ thnt hllve been M> umlf'rtakf'u 
by the Central Oonrnment are two-fold; firatly, in roga~d to the regulation. of inter-
nnt ion&.I trnffic in nil t-lit dru~4 covered hy the C'Amvent1t)n, Rn<I, 1M1Condly, 111 regnrd 
to the rt'gulation of the manufacture of, nnd infrmnl traffic in, certain apecllied drug&, 
11uch 113 cocaine and mo,·phine. 

Th11 sub.iect matter of the nill i11 one that, nnd11r the Devolution H11IP.11, is portly 
provincilll, but the Locll-1 Oovarnmf'nf11 huv!' ne~11nted to the pauing of Cent-l'lll leginlR· 
tion on th11 nuhject in view of I.he Rpedal Rdvantilite11 of lluch leghlation· in t he drc11m1-
ta11cee. In addition to centralising and venting in th11 GovRrnor General in 'Council 
th, control of certain operation• relating to d11ngcrou~ drug,i, th~ pro_poeed Bill render• 
uniform,. R11d in 11ome Cllllta inr.reaaea, the Jl(lnaltit!II for certa111 P!'fl'n~e11 r!ll•Unit to 
dan?fOu• druga.'' 

( 62~ ) 



622 LEGISLATIVE ASSl".MBLY, [12TH FEB, 1080~ 

rsir Georgo ·sehu11tor. J 
The plun thnt has been adopted in the framing of this .A~t ia, broadly 

speaking, to reserve to the provinciul legislnturcs legislation in regard to 
the internal control of drugs of which . tho consumption for purposes other 
than medicinsl is permitted, thut is to say, opium, other thun medical 
opium, and tho hemp drugs, ond to reserve to tho Cont ra.I Legislature 
legislation reluting to th,1 impor t or export by lnnd or sea, from or into 
Brit ish Indin of all drugs nod mrmufacture nnd internal control generully 
of mnnufactured drugs, that is to BIAY drugs of which tho use for purposes 
ath,,r than medicinal is prohibited, and cooa lenvos. It is n necess11ry pa.rt 
of the scheme, in order that it'ehould be workable, that nrrrple powers should 
be delegated t0 Local Government11 to ennble t,hem to settle dctoile in a 
manner appropriate to local conditions und needs. The Bill is not oon-
tro,·orsiaJ or contentious. Many of t.he obligations imposed by the Geneva 
CionvE,ntion of 1925 were already being discharged by the Government of 
In,lia. 

I think it is unneccsa&ry for me to add anything about the scope of tho 
Bill. In conclusion I would like to express my thanks to the Select Com-
mittee for their very arduous work in going through most carefully all the 
clauses of this long Dill. Bir, I move. 

Jlr. B. Du (Orissa Division: Non-Muhammadan): Sir, I would like 
to muke a few observations on t,bis first mensure of legislation which tho 
Government of India have at.t,empt-ed after they were a party to the Hague 
Convention and to different Genev1\. Conventions. Sir, I feel diffidence 
and that I will not be able to do just ice to this subject, and I wish my 
old friend Dr. S . K. Datta wos here on the floor of this House to discuss 
the subjec·t once ngnin. I would a sk my Honourable friend, Sir Georgo 
Schuster, when he has loiaure, to look up the old speeches of Dr. B. K. 
Datta on the floor of this House, whore he laid down the views of Indian 
India about the prohibition of dangerous druga ond a.bo\lt the export of 
those drugs. Sir, although India wns represented at the Hague Conven-
tion by Sir William Meyer in 1912, it did not like to subscribe to tho 
American view that prohibition of dungerous drugs should be legislated for. 
Subsequently, when the Leogue of Nntions wos formed , India was repre-
sented there by Sir (then Mr.) John Campbell, who could not subscribe 
to the American view. Tho American contention was that it woa the 
European powers, which included Great Brituin, Frtlnce and Holland, that 
wore most . anxious tho.t the e~port. of drugs in the Eost should not be 
ii'topped. It is surprising 'that in the Straits Settlements, which nre a 
British Colony, 40 to f,0 per cent. of the revenue is collected from excise 
and from tho consumpt.ion of opium nnd other d1mgorons drugi;, while in 
India it waa the pdl'icy of the Government of India at one time to derive 
huge profit frorrr the export of opiun1 to China. Indian India was never 
G party to that policy . The Government of India. a.t that time wanted 
money. They could not meet the co11t of their adminietra£ion, and so they 
pursued this policy of exporting opium to Chino, which wus nbhorrent to 
public opinion in Indin,. If one tri('i:; to look at the policy of tho conquest 
of Western powers, ono finds the sumt• policy throughout. In the conquest 
of America, they resorted to rum rrnd fire -water bncked by British guns 
and b.a:vonet11. In Asia it WllB a different, thing. China which was an in-
dept':ndent power and 11 E,>Tent n,, tion h::in t,o buy, under forced contract, 
opium from Indi11,. .Although at preeent the policy of the Governm'ent of 
India is to minimise the production of opium, still they derive an income 
of about a crore and a half of l'\lPee&.-fram it. Sir, the t jm~ bap come 
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when we Asiut.ic11 will ~oon hove 11.n Aijiatie .Fodera.lion where we slrnll 
otStnbl.ish a policy of suppressing the traffic in dangerous drugs. America. 
is opposo<l to this truffic, but I cunnot 1my how for America is opposed to it 
out of ll policy of humanity and benevolence, or out of fear that tho whole 
traffic in dangerous drugs wii'J be in the hunds of th1~ Europe1m powers, and 
Am~ricu. ·will uot be 11blc, to m11kc miwh 111uney out of it. Again, the 
European powers contend thut, us long us China produces opium, they will 
continue stuffing the Enst with their <lrugs . . Dut, S ir, the time is coming 
when Asiatic nations, including Chinn, Peri;iu and Indiu , will establish o. 
convention whereby one Asiatic natioL, will not thrust dangerous drugs on 
uaother .Asic.tic nation. Sir, I will not go into the history of Chinn. and 
how the conquest of different portions of the sonboard of Chin!l is due . to 
I.his dangerous drug traffic of t.he West.em nntiomi. 

Sir, this Bill does not go far; it goes just a few paces. I wish Lord Cecil, 
whon he represented Greut Britton in 1925 at the Oenevn Conference, could 
have accepted, on behalf of the British Empire, the policy that the League 
of Nations defined. 

Sir, I would only like to J.1Bk the Honourable the Finance Mombor u. few 
queRtion!I, us he hue the privilege t o father this Bill on the floor o[ this 
Hollse 11.nd to 11ce it through, for which he will be npprocia.fod very much 
by tho people of India· nnd by Asiatie notions. I would like to ask him 
whet,hor he will abolish completely t,he Government monopoly of tho 
monufa<Jt..u·c of opium in Indi1\. Of eourt1t•, I udmit thut t here is n certain 
nmount of opium consumption in Tncliu.. Thn:f is bound to be. But the 
opium consumption has not gone up so much nt1 the other dllngerous drugs, 
which tho Honourable the :Finance Member moJ not call dangerous, such 
ns whisky ond rum, which aro imp<>rted from · foroign countriea. 'fhose 
m,~y not be olAssed as dnngerour,i drugs by the prP.sent Government of India, 
l>ut to us they are dangerous drugs. In Indin. there ore certain Indian 
Stllt,es where whisky is m1tnufecture<I, which is for superior to the British 
whisky, but its import into British India is prohibited. Tho Government 
of India npparontly want to piln up their rovonuo, either through their own 
Hv11rces or through t,hc Provinciul Govcrnnwntg, by excise duty on foreign 
wines. Interested us thov nre in t.hc J3rit.ish tr:iilc of whiskies nnd brnndios, 
they are not prepared to· aoe those supP-rior qunlities of whiskies thnt nrc 
numufoct,urcd in J Ripur or in Hydera.bn.d State marletitod in British Ind in. 
I am not 11nxio111; th11t t,ho people of India shoul<l chink whisky nt n11, which 
is m 11nufllct.ured in ,Tuipur or in H,Ydorttbnd . I nm only mcmtionin~ this, 
that 11t times tho policy of tho Govnrnmont to collect odditionnl revenues 
brings about o eil untion which i11 not nt all 11ppreciat..ed by the people of 
T ndia, nnd exposer; the G0vernment to the thnrgc of taking the 11iile of 
British trade. 

Sir, on the whole, I welcome the Rill, but., nR I said at t.ho hoginning, 
·the Bill does not fl:O fur enough. T wish the Gov(~rnment of India h1ul 
t:tk,,n their courngt! in thnir hanrls nnd ,wcepLc·d the recom'mcndntions of 
ihc Loni::uc of Nutions. But, nK I said , they c,mnot. do tho,t bocauso tho 
policv of the British Empire n.nd the policy . of the ColoniRl Office of Groat 
Brit,;in clo not nt prosc,nt permit t.hci Govtirnmont of Incfiti to have a freu 
h1md in thi!. matter. 

The Honourable Slr George Schuster: T nm ple1111ed to know, Sir, t,hat 
my Honournble friend , Mr. B. D1111, !R glnd to Re~ this Bi!l introduced and I 
shall take up and consider the va110,us . suggestions .which he hoe mode. 
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[ Sir Ooorge Sob uator.] 

Aleo I will tuke hie udvicc and look buck into tho old reports of this Hot.tee 
and rend up the remarks of l>r. S. K. Dutta. 'rhcre are ccrtuin things 
which con be euld in favour of the policy of the Government of India. of 
which I think my Honourllblc friend hos not, drnwn quite a fair picture. 
He tulkod, for example, of exports to China, Lut tho exports to China. were 
stopped uumy yen.rs a.go. Exports to other plucos in tho F'ar East are 
being extinguished over a period of 10 years, half of which is nlrcady gone. 
I t-hink the Government of India con claim to have set a very fine example 
to the rest of the world by saying thut revenue considurutions would not 
stand in the way of their action in t his matter. ("Hcor, hear" from the 
Officinl Benches.) 

With rcgnrd to tho questiontt Affecting the internal control of the con-
sumption of opium, etc., the powen, ns my Honourable friend knows quite 
well, of thu Centro! Government nre limited. But the Central GoYcrnment 
arc doing their best to take u. lead in this matt.er. A• is well known to 
Members of this House, a spcciul inquiry WI\B started some two years 
ngo into what o.re known us t.ho "bluck spots" for the consumption of 
opiunt nnd ·we hove now invited tho Provincial Governments to · attend a 
conference ot Simla enrly in Moy further to discuss the policy in this parti-
cular matter. I think, therefore, Bir, that in toking this 11otion nnd in 
inbroducing this DiJl, although in this we may he goin~ no further thnn the 
matter hos been carried by the Geneva Convention, the Government of 
fodia nro living up tu their record on these subjects, !tnd in future, I hope, 
as in the pa.st, the Government -of India will continue to set an exnrrlple to 
the rest .of the world. 

111'. Preltden\: The question is: 
"That tho Dill to centrali11e and veet in the Governor Oeneml in Council the conl,rol 

over corta in Opt'r,ti:>ne relating to dangerou11 drng• and to increallO and re11der uniform 
ihrougho11t BritiNh India the penaltiee for olence1 relating to such operaUom1, aa 
reported hy the So~ct Committee, he taken into conaiderat.ion." 

The motion woe adopted. 

Ulnuscs 2 and 3 wero oddod to the Bill. 
Chnptors II, III, IV nod V wore added to the Hill . 
Bchodulea I and JI were ndded to the Bi'tl. 
Cluu!le 1 WM ndclecl to the Bill. 
'fhe 'l'itlc and Preamble were odtfod.to tho Bill. 

'l'he Boaourable Sir CJeorae lchuder: Sir. I lie!{ t.o move that the Bill, 
1H1 umondcd, be passed. 

'.f_'ho motion was udopted. 

AMENDMENT OF 81'ANDINO ORDERS. ..'.~: 
The Honourable Bir lamu ONr&r (Home Meml,cr): Sir, 1 beg to movo 

for lcnve lo nmenti the Standing Onfors of the T,ogislative Aa11embly in t he 
following manner : 

"That after aoh-order (,T) of Standing Order 40 the following new 1ub-order ha 
ir.erted : 

'(.U) Jf the Chainna11 ia un,ble to be preecnt 11t any meeting of thr Cnmmitt11e, 
the ,11:9raon .preeent who i1 nert In the order given in ,~.h~d•\' (") may 
pr•1de uid exerclee the po~fl'I •f ~ Ct!ai~'." · 
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Sir, I think that a very brief explanation of the 1,urpose of t.he proposed 
amendment will suffice. Standing Order 40 prescribes in a. mandatory form 
thnt, when the Honourable the Law Member is a Member of the Assembly, 
he shnll be the ChRirman of ull Select Committees on Dille. When there 
iA n considernhle umount of business for ccnsiderution by Select Com-
mittees, experience hns shown thut' a gre1tt deal of in<'A)nvenience ond delay 
is cnuse.d by this m·nndntory provision, nnd therefore it is desirable to amend 
it in such' 1l mnnner thnt it will be possible for two or moro Select Com-
mittees to conduct their business eirnultaneouely. 

Sir, I move. 

1.'ho motion was adopted. 

The Honourable Bir Jamt1 Onrar : Sir, I move t,hHt th£' propoAed 
nmendment be referred to n Seloot Committee. 

The motion was adopted. 

ELECTION 01:-" MEM13ERS TO THE SELECT COMMITTEE ON THE 
AMENDMENT OF STANDING ORDERS. 

Kr. Preaident: I h11v~ to announce that. nominations for the Select 
Committee on the nmend1rnmt of Btn.nding Orders will be received up to 
12 noon on Sat urday the 15th F'ebn1ary, and the election, if necessary, 
will he hHlil in thie Chnmbor on Tueerloy, the 18th Februnry, 1030. Under 
Stnnding Order 56(2) the Committee,· will be compoRAd of the President, 
1.lw Deputy PreAident nnd seven Members elected by the Assembly by 
nwnnR of th<• single trnnsfern.ble vote. 

ThP Assembly then ndjoumcd till Eleven of the Clock on Thursday, 
th~ 13th FebruRry, rnso. 
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